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Press Counci (AmpT.) ORDINANCE,

CENTRAL Excms anNp Savr (AmDT.)
ORDINANCE AND KONEAN PASSENGER
SHrps (ACQUISITION) ORDINANCE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): I beg to lay on the
Table a copy each of the following
Ordinances (Hindi and English ver-
sions) issued by the President under
provisions of article 123(2) (a) of the
Constitution: —

(i) The Press Council (Amend-
ment) Ordinance, 1973 (No. 2 of
1973) promulgated by the President
on the 27th September, 1873.

(ii) The Central Excises and Salt
(Amendment) Ordinance, 1873,
(No. 3 of 1073) promulgated by the
President on the 2nd November,
1978.

(iii) The Konkan Passenger Ships
(Acquisition) Ordinance, 1873,
(No. 4 of 1973) promulgated by the
President on the 7Tth November,
1073. [Placed in Library. See No.

Rerorr oFr Experr COMMITTEE ON
CrOP INSURANCE, ANNUAL REPORT OF
GUJARAT AGRO INDUSTRIES CORPORATION
LD, AHRMEDABAD AND NOTIFICATIONS

uNpEr Probuce Cess Act, 1866

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): 1
beg to lay on the Table—

(1) A copy of the Report (Hindi
and English versions) of the Expert
Committee on Crop Insurance.
[Placed in Library, See No. LT-
5640/73.]

(2) A copy of the Annual Report
(Hindi and English versions) of the
Gujarat Agro-Industries Corpora-
tion Limited, Ahmedabad, for the
year 1871-72 along with the Audit-
ed Accounts and the Comments of
Comptroller and Auditor General
thereon, under sub-section (1) of
section 619A of the Companies Act,
1956, [Placed in Library. See No.
LT-5641/73.]

(3) A copy each of the following-
Notifications (Hindi and English
versions) under section 22 of the
Produce Cess Act, 1968,

(i) The Produce Cess (Amend-
ment) Rules, 1978, published
in Notification No. G.S.R. 432
(E) in Gazette of India dated
the 12th September, 1973.

(ii) G.SR. 433(E) published in
Gazette of India dated 12th
September, 1873 exempting
payment of cess on oils ex-
tracted from oilseeds crushed,
in any mill if the quantity of
0il so extracted is less than
one quintal, during a calendar
month.

(iii) G.S.R. 454(B) published in
Gazette of India dated the
28th September, 1978 making
certain amendments to Notifi-
cation No, G.S.R. 884, dated
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(iv) GSR. 453(E) published in
Gazette of India dated the
98th September, 1973 rescind-
ing Notification Nos. G.SR.
2241, dated the 24th Decem-
ber, 1968 and G.SR. 813
dated the 11th March, 1868.
[Placed in Library. See No.
LT-5642/73.] .
NOTIFICATIONS UNDER WILD LIFE
PROTECTION ACT

SHRI ANNASAHEB P. SHINDE:
On behalf of Prof. Sher Singh, I beg
to lay on the Table a copy each of
the following Notifications (Hindi and
English versions) under sub-section
(2) of section 63 of the Wild Life Pro-
tection Aect, 1972: —

(i) The Wild Life (Stock Declara-
tion) Rajasthan Rules, 1973, pub-
lished in Notification No. G.S.R. 411
(E) in Gazette of India dated the
1st September, 1973.

(ii) The Wild Life (Transactions
and Taxidermy) Rajasthan Rules,
1973, published in Notification No.
G.S.R. 412(E) in Gazette of India
dated the 1st September, 10873,

(iii) The Wild Life (Stock De-
claration) Dadra and Nagar Haveli
Rules, 1973, published in Notification
No. G.S.R. 414(E) in Gazette of
India dated the 1st September, 1973,

(iv) The Wild Life (Transactions
and Taxidermy) Dadra and Nagar
Haveli Rules, 1873, published in
Notification No. G.S.R. 415(E) in
Gazette of India dated the 1st
September, 1073.

(v) The Wild Life (Stock Decla-
ration) Tripura Rules, 1973, pub-
lished in Notification No. G.S.R.
466(E), in Gazette of India dated
the 2nd October, 1978.

(vi) The Wild Life (Transactions
and Taxidermy) Tripura Rules,
1978, published in Notification No.

KARTIKA 21, 1895 (SAKA)
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dated the 2nd October, 1873.
[Place in Library. See No. LT-5643/
73.1 .
NOTIFICATION re. AMMENDMENTS TO
SECOND SCHEDULE TO DRVPGS AND Cos-
MmeTIcs Act, 1840

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K.
KISKU): I beg to lay on the Table
u copy of Notification No. G.SR. 885
(Hindi and English versions) publish-
ed in Gazette of India, dated tl_ae
18th August, 1978, making certain
amendments to the Second Schedule
to the Drugs and cosmeties Act 1940,
under section 38 of the said Act.
[Placed in Library. See No. LT-
5644/73.]
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CouNciL OF ARCHITECTURE (AMDT.)
RuLes, 1973 aAnD ANNUAL REPORTS OF
TECHNICAL TEACHERS’ TRAINING INSTI-
Tute (EasTern Recron), Carcurra
1871-72, T.T.T.1. (WEsSTERN REGION),
Brorar, 1971-72 axp Execurive Com-
MITTEE OF TRUSTEES OF THE VICTORIAL
Memoriar Harn Cavcurra, 1871-72

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the
Table: —

See No. LT-

(1) A copy of the Council of
Architecture (Amendment) Rules,
1973 (Hindi and English versions)
published in Notification No. G.S.R.
1104 in Gazette of India, dated the
8th October, 1978, under sub-section
(3) of section 44 of the Architects
Act, 1972, [Placed in Library. See



